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M#, CHAIRMAN: I shall now put
all the other amendments of Shri
Bamavatay Shastri, Shri Madhukar
ang Shri Indrajit Gupta to the vote
of the House.

SHRI INDRAJIT GUPTA: You have
not asked whether I am withdrawing
the amendments or not.

MR. CHAIRMAN: Would you like
to withdraw your amendments?

SHRI INDRAJIT GUPTA: How can
I withdraw my amendments? He re-
plied to one of my points, He has
never replied to the question about
the time limit for the investigation.
He never replied about the extension
of time from three to five years, How
can I withdraw the amendments?

MR. CHAIRMAN: So, I shall put
all the gmendments together to the
vote of the House.

Amendments Nos. 2 to 8 were put
and negatived.

MR. CHAIRMAN: The question is:

“That Clause 2 stand part of the
BilL.”

The motion was adopted.

Clause 2 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added to the Bill.

PROF, D. P. CHATTOPADH-
YAYA: Sir, I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question ia:
“That the Bill be passed.”
The motion was adopted,

i

17,30 hrs.

WORKMEN'S COMPENSATION
(AMENDMENT) BILL

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
Mr. Chairman, Sir, 1 beg to move,*

“That the Bill further to amend
the Workmen's Compensation Act,
1923, as passed by the Rajya Sabha,
be taken into consideration.”

Hon. Members are aware that the
Workmen'’s Compensation Act, 1823
provides for payment cf cumnpensation
to workmen and their families in case
of industrial accidents and of certain
occupational diseases resulting in death
or disablement arising out of and in
the course of emploment. The Act at
present applies to certain categories of
railway employees and persons draw-
ing monthly wages not exceeding
Rs. 500/- per month and employees
in certain employment of hazardous
nature as specified in Schedule II to
the Act. Schedule IT includes persons
employed in factories, mines, planta-
tions, mechanically propelled vehicles,
construction works, etc. The State
Governments are empowered to make
addition to Schedule II as and when
necessary.

"With the extension of the coverage
of the Employees’ State Insurance
Scheme the liability for payment of
compensation for indusirial accidents
and occupational diseases is being
graduelly transferred from the em-
ployers to the Employees’ State In-
surance Corporation. However, the
extension of the E.S8I. scheme to all
the factories and establishments will
take time. The Workmen's Compensa-
tion Act, 1923 would, therefore, con-
tinue fo be in operation. Hence, the
need is felt for effecting certain im-
portant changes in the Act.

The Act was last amended in 1062,
Since then, w number of proposals for
amendment of the Act arising from

*Moved with the recommandation of ths President.
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recommendations of the National
Commission on Labour, the Labour
Laws Review Committee set up by the
Government of Gujarat and the Law
Commission of India are under con-
sideration. These propossls will
require a comprehensive amendment
Bill. Meanwhile, I am placing before
you for enactment a few proposals of
an urgent nature,

Ag mentioned earlier, the coverage
under the Act is at present restricted
to the Workmen drawing wages not
exceeding Rs. 500/~ per month, This
ceiling is considered to be very low in
the context of the current wage levels
both in private and public sectors.
TRequests for enhancement of the wage
limit for coverage under the Act are
being received. It is accordingly pro-
posed to increase the wage limit for
coverage of workmen under the Act
from Rs. 500/~ to Rs. 1,000/- per
month, which will be at par with the
wage limit for coverage under the
Employees' State Insurance Act, 1948,
Employees’ Provident Fund Act and
the Payment of Gratuity Aect, 1972

With the revision of wage limit for
coverage under the Act, the existing
rates of compensation as provided
under Schedule IV of the Act also
needs an upward revision This would
necessitate the prescription of suitable
rates of compensation for workmen
drawing wages between Rs. 500/- to
Rs. 1,000/- per month, being covered
for the first time. The proposed
revised rates of compensation for
death has been worked out in multi-
ples of monthly salary. the multiples
coming down from 120 in the case of
lowest paid to 30 in the case those in
the highest wage group. Thus, the
proposed rates of compensation in the
lowest wage group represents 10 years
wages and thdse in the highest wage
group two and a half years. This
gives an increase ranging from 62 per
cent to 140 per cent to those who are
ulready covered by the Act i.e. those
drawing wages upto Rs. 500/- pm.
A higher compensation has thus been
provided in the lower wage groups.
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The proposed rates of compensation
for permanent total disablement sre
40 per cent higher than those for
death. The rates of half monthly
payments for termporary diseblement
are also being suitably revised by
providing higher percentage of the
monthly wages as compensation to
workers in the lower wage scales.
Having regard to some accidents which
occurred in 1978, it is proposed to give
retrospective effect to the provisions
of the amending Bill with effect from
1st October, 1975.

When this Bill was being considerea
in Rajya Sabha, several suggestions
were made for securing more cffective
enforcement of the provisions of the
Workmen’s Compensation Act, 1823,
These suggestions will be kept in view
and everything possible will be done
to see that the provisions of the Act
are effectively enforced.

I now commend the Bill for the con-
sideraation of the House, Ag you sec,
thig is a vervy non-controversial piece
of legislation conferring rights for pro-
viding higher compensation on the
various categories of workmen. I do
hope that this Bill will be passed
unanimously, even without discussion.

MR CHAIRMAN: Motion moved:

“That the Bill further to amend
the Workmen’s Compensation Act,
1923, as passed by Rajya Sabha, be
taken into consideration”
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SHRI MOHAMMAD ISMAIL: He
do not want a wrong impression to be
spread, I would like to point out that

under the existing Act, seamen are
covered.

SHRI MOHAMMAD ISMAIL. He
s not mentioned it in the statement.
That is why I referred to seamen.
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SHRI RAGHUNATH REDDY: It
includes women also.
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18.01 hrs.

The Lok Sabha then adjourned til
Eleven of the Clock on Wednesdaly
May 19, 1976/Vaisakha 29, 189
(Saka).




